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Open Court 

CENTRAL ~1INISTRATIVE TRI BUNAL 
ALLAHABAD- -B~E=-· ~N::CH - ALLAHABAD 

Origi nal ~pplication No . 729 ~ 19~ 

All ahabad this the 11th day of October , 2000 -

Bnnod Ku~ar Shahi , s1p Late s ri Ram Raksha 

Shahi, R/o Village & Post Newada(Sheopur) 

District Gorakhpur . 
Apf?lica nt 

By Advocate Shr i AvniSh Tripathi 

-' i versus 
• 

• J 

. . 

• 

• 

1. Union of Ind i a through Chief Pos t t1aster _ .­

General , Utta r Pr adesh Zone , Luckno\v-22600 1 o 
• 

2 . Senior Superintendent. of post Office , Gorakh­

pur Divi sion, Gorakh pur-273001. 

Respondents 

By Advocate Shri Sati sh Chaturvedi 

0 R D E R ( Oral ) ----'--
By Hon • bl e t1r. s . K .:r . Naqvi ,H~mber ( J) 

Late Ram Raksha Shahi died in 

h arness on 24 .12 . 93 after havi ng put i n nore 
-~~~ 

than 25 yearsLas E.D.B. P . M. in the respond ents 

establishment. The applicant- Shri Binod Kr . Shahi 

applied for compassi .) na te appointment and vide 

his order dat ed 31 .5. 1994, the respondent no.2 

appointed the ap plicant as E. D. B. P . M. at Nevada 
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(Sh eopur). Di s trict Qhazipur. Copy of appoint-

~ent letter hase been annexed as annexure A-2 

to the o .A. This appoint~ent l e tter contained 

a condition tha t it was subject to approva l of 

Chief Post Master General a nd t he Chief Post 

Master General took his decis ion vide order 
t~,~.....-c.~ . ..lf~( 

dated 19.6.96 a nd ee"er~Je~t. the appbintment 
, 

of the a >plicant . Bei ng aggrieved of this oc der 

dated 19.6.96. copy of \<1hich h as "been annexed as 

annexure no.l. the applicant has come up th rough 

this O.A. seekinJ relief to the effect that this 

annexure-1 be quashed and res pondents be directed 

to allow the applicant to continue \'lith his duty 

as E. D.B. P .M • 

2 . The respondents have contested the 

c ase and fi l ed the counter -re ply, mainly pl eading 

that the appoi nt :nent of the a pplicant "~:la s not 

final but was subject to approval of Chief Post 

Master General. \~ich has specifica ll y been 
s • 

mentioned in his appointment l etter.)a.M the 

applicant joi ned the service accepting this 

condition and now he c a nnot assail the position 

~men his appoint~ent has been rejected by C.P.M.G. 

I 3. Heard. shri Avnish Tri pathi. learned 

counsel for the applicant and Shri Pankaj Sr i vastava 

proxy counsel to Shri Satish Chaturvedi. for the 

respondents. Perused the pleadio;Js • 
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4 . It is quite evident fro n the record 

that the a,P.plicant 't·tas appointed on compassi o nate 

g r ound vide order dated 31. 5 . 94 b y the competent 

appoint!~ author ity, copy of appoint-nent letter 

i s annexure no . 2 to the o .A. It was on 1 9 . 6 . 96 

i. e . after about 2 years . the Assi stant Director 

(!tecruit1lent) passed an order on behal f of C . P . M. G. 

c a ncelling the appoinbment of the applicant. Thi s 

order is very very c r ypti c 'tdthout assignirg any 

accept abl e reason and the authority ~assed this 

order i gnorJ!l4,. the fac t that i t is bei ng passed 

after nore than 24 months during 't·Jhich the appli-

c a nt remai ned in emppoynent and is be i ng rendered 

as unempl _oyed and overage f-or any other service . 

and there fore . annexure-A~to the O .A. deserveds 

to be quashed . 

s • The responden ts are directed to re-

• 
consider the \~ole 1lat ter and pass appropri ate 

detailed. reasoned and speaking order -vti thin a 

period of 6 months from the date o..f co:n1lunication 

of cop y o f this order . In case the appl icant is 

contLnui n;r in the se r v i ce , he shal l b~ al l o't-.red 

to continue as s uch. til l the decis i on i s taken 

by the departmental a uthor! ty in the ~l ight of 

above o bservati on . The o •. \ . i s d i sposed of e 

accordi ng! y . No order as to /ts • 
• 

/t-1 .M . / 

-• l J • ' · . 
) J • . ' . 

~ ,.., . 
• ·. 

/ • 


